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TR ORISSA. ACT 24 1OF 1991¢ LI/ v Mt
----- RS & S T EE S
{THE NALINI mavr WOMEN’S COLLAGE OF EDUCATION (TAKING
OVER OF ‘MANAGEMENT) 'ACT, 1991]

[ Received tne assent of the Govcrnor on the 6th QOctober, 1921, first published
i e inan extraordmary issue of the Orissa. Gazeﬂee dated-the 17¢h- October 19911

'
Teer o IR I T [P ' Srpes e ' £l

AN ACI‘TOPRGVIDEF:R THE TAKING OVER OF MANAGEMENT on THE .mwas op ma "

NALINI Daw WOMBN’S COLLEGB OF EDUCATION AND FOR, MATTHRS commcrm
iy Yo e ' THBREWITH OR INCIDBNTALTHBRBBFQ”TH i o il

Whereas the ‘Nalini Devi Women's College of Education of . Bhubaneswar is a
“registéred Instilutich being registered underthe Societies Registratiom Act. 1860
bearing No. PR-101-101 of 1980-8[ which ulhmately merged in Nahnl Devi Education
Trust ‘bearing No. 1557, dated 8-9-1986; R

"o 7 And ‘whereas, the Govemmg Body .of the Nalmi Devl Womens College, vlde its
resolution, dated the 4th Novermnber, 1989 endorsing the resolution of the Nalinl Devi
Edur-atmn Trust, dated the 28th October,1989, requested (he Staté Government to-
take over the sald Nalini Devi Women’s College with all its propemer. for’ the bestr
" interest of the staff and students with .the: condition . that the institution” shoi!d beas
! the name of Smt. Nahm Deuand that tha existmg :-taﬂ' Should be taken over a
Governmentstaﬂ' Ak e o e

r

And whercas, the State Goyernment have no objeetion to take over the College
o along~ w:th lts propemes on 'the aforesa.td two oondltlon It o)
- And whereas, Nalini Dev1 Womens College of Educatlon Trnst 15 lhe on]y
.educatione] institution of its type in the: State ot‘ Orissa estabhshed fol- 1mparting
‘higher education, to women;. . 1 cpy. .

b

And whereas, there has been long standing demand [fom alil sectlons of the '

public, for taking over the said ipstitution by the State Government F“ the public

. .interest onaccount of mismanagement ot ‘the institutoin resulting in 'dhdmna, hupger « -+
atrike law. and order sitvation: -and litigalions 1mpa1rmg’the edncauon, educat;onal et

standards and educatlonal chars.cter of 'the lmtltutmn o

Lt y el aed oty Gprgt oldnaer e e e

:"f" : And- whmeas, o gverceme all the” aforesa,td problems and for smooth manage- |

. ment of the College, to- restore normaley ln the" College and 1o ensure growth and
excellence of the women students of 'the institution in the academic field and to
provide for better orgnmsatlon and development of women edueation the Government
s+ inthe- larger mtereet of the pnbhc decided to’ tn.ke over the management wnth a]

A ltS propmeso

Yy . e e

Cogree

BE it enacted by the Legislature of the State of Orissa in the Forty-second
Shoct e Year of the Republic of Fndis as follows : — A , '
eommmce- RV
e A A (1) This Act’ may be called the. Nahm Dev1 Womens College of Educatron
(Taklng Over of Management) Act, 1991.
vet o (2)'1I¢ sHall bé deemed o have.come into, force on,the 27th day of June, 1991, |
z. In this Act, ‘unless the context otherwise requlres. A TITT o

Definjtions,
@ “appolnted day mmns the de.y on whxeh this Act come into force ;
L T
(b) "College means the Na.llm Dem Women 5 College of Educatlon,
Bhubaneswar; L
- B “ o [ A
©) “Government" ‘means the Government of Onssa.

: '_‘.",. o o B H 3 o <2 D T
1. For ‘StateMent of ol:lj‘eﬂs d nd .}ast’ns fee Crissa Cozeffe Extreordinry, defed the
10th September, 1991 (No 1092).
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[THE NALINI DEVI WONEN‘S'COLLEGE OF EDUCATION
(TAKING OVER OF MANAGEMENT) Ale_‘,.”119;9,l)]

Pea sy L OLTAT TN ey g e T dn  E e R A
AU TR T 1y 4 [ Qrissa Act 24 rof /19911 1 U

vy

. (Secs. 3—10) .
N AR P :"br-l gl . -\. b oaeg " L, a .

Taking over.|.:; .3 (1)-On 'the: Appointed. day‘the College *sha]l stand ‘transferréd to, and its

of manige- propertics both movable apnd immovab

28 I fren A4 P g

P le shall vest absolutely in, Government
ment o i o o e e :
aitis of /15 from 2if encumbrances. . o

Cellege. '

B I S S T SR LT T

©f 70 (2) O and from the date. of such trausfer the management of the Coilege

shall vest in' Goveriment.” "'~

) *(3) Thic Gavernment ' shall _ﬁﬁpqint an. Adm

o' to ma‘nage's,thc:rraﬁ'r'tir_s"bf"th’e Colldge. .70 L b e
- g ':'J:"I{-I I.'n‘l (R O v o - ,

(4) On and from the date of ‘such trasfer, gGovernment shall bs deemed
to have teen in actual physical possession of the land, houses, structures and
- all other -immavable ‘' properties of the College. * .

SRS N deon o e e e wmE
et over: o 4 (1) On vesting of the managoment” in ‘Governmen, the Governing Body
Lafk';gn;;f' in charge. of the manatement of lﬁé“dﬂ:a‘i'rs:-' of‘_.'the' _'I'(;‘bllleg_e: as’_on. the.date
ment. . Preceding the- date of" its'transfer ' shall.'be’ d'eemedf’ltb, hive been superseded-and

persons thereol holding’ office immedidtely’ béfore the ‘ddic- g .

S i of . vesting, .shell. be
deemed to have vacated their office “as such on that date, '’ s

ii]isira',iio;T. of: ay other officer

i . O

. e e T SR A T T A PR
H . {2) The ‘Administrator " or’ any other offices, appointed, under: subsséotion
(2) of Section 3, ‘a8 the tase ‘may bé, shall cxercise the "powers and perform
the fupctions of the Governing, Bedy of . the; .Gollege: : - | " L
- e T L it e it epeetareansRey
No right to-- © 5.'No- person whoi¢eages ' to ¢ Holil “‘office by’ masgh_"ro{fﬁ',”rtlfa .proviélons

compegsa- conltained in Section 4, shall be entilled to any compénsation for the loss of
ton for  office. ) - . . . v o iy
termination | N S T o . o . ,r.‘l‘ . 1 .

of O[ﬁce-'__ s o l_'-i RS . K T R | I anidn ;ir)lr.-_:
puty tor . S (1) Byery, person ceasing to- -hold: office - under .Séctlon ' 4 and’ laving

ot “pos- POSSESSion, custody ; or ' control ovep: apy- movable - properties 'including  eash or
scasion of any books,  documents jorriothor,papers - relating: to:rthd' College! "shal]: forthwith
praperty and deliver  the  possession of such movable Properties including cash books,

documenis.  documents and other papers, to. the Administrator or the other . officér appointed
- ' under ' ‘subsection  (3) ' of ‘Section, 3,38 the case may be, or to suchigerson
as may be authorised by him.in, this behaif.. ... T

R "".' B P

R S S e e R IV A
v {2y T case of ngﬂ-dg!iver'y. of possession.under sub-section: (1),  Government
' may ‘take ' necesgrry ' steps for securing possession of the mavableproperties,
cagh book, documents and other papers.
. 7. All" teaching ' and non-teaching cmployees :,;lnaltllor':;"ll'a;ﬁll.llofmeut of the .
A"“‘L’f‘"‘”“ College as on (h: Ist day of April 1990 shall

be deemed to lave beep '™
absorbed in Governinent service as, employess

Sh : .y of the ,Collego in-, their :respective
employees. | posts whith ‘efféct 'froin-the"dato"df;r‘i‘t‘s't;aﬂsqu,_ T
. rovisiond of this Act shall have, eff
Overriding 8. The provisions. Act shall have

S - h AcL ct , notwithstanding anything
"incogSitent therewith coptained in‘dny SiHer law. * ' " 0
effect of Act.

Power Of 9. Subject to the_provi'sib'n’g-"of“-tli'js--’}\ct',' Government may, from time to!: -
¢ time, give such directions to the Administrator or -other officer_appointed under

Government g, gaction (3) of Section 3 as they may deem fit for the proper management

to give of the affairs of the Coilege and the Administrat

i Sne am or or the other officer, as the
dicections. case. may. be, ; shall complywith7such: ditections, ™ - v '

( and 10. (1) The Nalini Devi Women’s College of Education (Tekiog Over of origa Ordi-
Re‘?ca & Management) Ordinance,.1991 is:herchy repealed. - ornhay s il nance No. 3
savings. . LAY

(2) Notwithstanding the repeal-under sub-scction (I), enything-dope or any

dction taken under the Qrdinance so repealed shall be deemed, to have been done
or takewuader thisvAct; v U0 T

\



